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Insolvency and Bankruptcy Code, 2016
Preamble

ol

An Act to consolidate and amend the laws relating to reorganisation
and insolvency resolution of corporate persons, partnership firms and
individuals in a time-bound manner for maximisation of value of assets
of such persons, to promote entrepreneurship, availability of credit and
balance the interests of all the stakeholders including alteration in the
order of priority of payment of Government dues and to establish an
Insolvency and Bankruptcy Board of India and for matters connected.
therewith or incidental thereto.
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On Ist November, 2021, | embarked on yet another journey into a new facet of the judicial process, to
regulate and empower the corporates of modern India, post-glasnost and Perestroika, free trade
and limitless trans-border business enterprises. | accepted the mantle to helm the National
Company Law Tribunal (NCLT) formed for redefining the Adjudication and oversight process for
Corporates. It came with an added responsibility to deal with cases under a new law, the Insolvency
& Bankruptcy Code, 2016. The beginning was not all “bright and sunny”. With no head of the
institution in place for a considerable period, NCLT was engulfed in a mist of uncertainty, vague and
misconceived public criticism.

The National Company Law Tribunal was formed for the adjudication of company law cases
transferred from all Hon'ble High Courts and the Company Law Tribunal with a sanctioned strength
at 62 Members and One President. The narrative and working pace of NCLT changed with the advent
of IBC notifying NCLT as the Adjudicating Authority.

Insolvency cases came with timelines. The scope and ambit of IBC were very expansive. It enabled a
spate of litigation before the NCLT. The Act, the process, the regulations became a subject of hot
debate and multiple judicial challenges. The Appellate forum, the Hon'ble High Courts and the
Hon'ble Supreme Court of India were able to guide the judicial process by a number of landmark
decisions. It kept the adjudication process moving.

The setback came with Covid-19 and derailed the process. The post Covid-19 aggregation of cases
and the short supply of Members, Infrastructure insufficiency, inter alia, caused delays in CIRP owing
to this turn of events. The criticism of NCLT's functioning and its ability to deliver became loud and
frequent.

It is at this juncture that | took charge as President of NCLT on the request of the then Hon'ble Chief
Justice of India Sh. N. V. Ramana to steer the institution which was badly in need of direction and
proper administration.

The object of IBC and the role of NCLT have been captured in the preamble:-
An Act to consolidate and amend the laws relating to reorganization and insolvency resolution of



corporate persons, partnership firms and individuals in a time-bound manner for maximization of
value of assets of such persons, to promote entrepreneurship, availability of credit and balance the
interests of all the stakeholders including alteration in the order of priority of payment of
Government dues and to establish an Insolvency and Bankruptcy Board of India, and for matters
connected therewith orincidental thereto.

The object of the Companies Act and the role of NCLT is to better administer and regulate the
Corporates of India and to safequard the wealth and make India a favoured destination for trade &
commerce.

We began with a motto,

“Empower the corporates and resolve the conflicts; decode the code and simplify the mode.”
My objective will be to elevate NCLT as a performing tribunal with the support of my Members, the
legal fraternity, the Regulator, the Ministry and other stakeholders.

The Annual Report reflects our critical course correction and focus on better and efficient
adjudication. The objective is to gain institutional confidence for all stakeholders and keep our
thoughts and focus on the timelines in adjudication of company cases as well as IBC cases. The
Government's endeavour “Viksit Bharat” will be the guiding star.

“The only way to learnis to do it." - Archimedes
“We are learning to do it“=NCLT

JaiHind

Chief Justice (R.) Ramalingam Sudhakar
President, NCLT
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The National Company Law Tribunal (NCLT) constituted under the provisions of the Companies Act,
2013 was formally established on 1st June 2016 by the Government of India. Its establishment was
based on the recommendations of the Justice Eradi Committee, which advocated for a unified
forum to adjudicate matters relating to company law and insolvency, thereby eliminating the need
for multiple adjudicating bodies. The creation of NCLT aimed to streamline the corporate dispute
resolution process by consolidating the functions of the Company Law Board (CLB), the Board for
Industrial and Financial Reconstruction (BIFR), and the Appellate Authority for Industrial and
Financial Reconstruction (AAIFR). Certain company law matters previously dealt with by the High
Courts are to be dealt with by the NCLT, bringing all company-related disputes under a single,
specialized quasi-judicial body. After enactment of Insolvency and Bankruptcy Code (IBC) in 2016,
NCLT has been designated as Adjudicating Authority. The NCLT was envisioned as a key institutional
reform to ensure efficiency, consistency, and faster resolution of corporate and insolvency matters
in India. Its formation marked a significant step towards modernizing the corporate legal framework

and improving the ease of doing business in the country.
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MANDATE
oo

Providing an efficient, and unified forum for the resolution of disputes and matters arising

under the Companies Act and the Insolvency and Bankruptcy Code.

Promote corporate governance and legal compliance, while safeguarding the interests of
shareholders, creditors, employees, and other stakeholders involved in the corporate

ecosystem.

Facilitate the revival and rehabilitation of financially distressed companies through timely
insolvency resolution process, thereby ensuring maximization of value of assets, promote

entrepreneurship, availability of credit, and balancing the interest of stakeholders.
. Contribute to the broader goal of strengthening India’s corporate regulatory framework and
fostering trust and discipline in the corporate ecosystem, thereby advancing the ease of doing

business in the Indian economy.

Resolving the insolvency of individual debtors (personal guarantors) and putting them back on

their feet to utilize their enterprising thought process and caliber, free from mental stress.

Reduction of NPAs substantially, as ancillary ramification of discharge of function under IBC.



FUNCTIONS
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The National Company Law Tribunal (NCLT) performs a wide range of functions as a specialized
judicial body under the Companies Act, 2013 and designated as the Adjudicating Authority under

the Insolvency and Bankruptcy Code (IBC), 2016. Its functions inter alia are as follows:

a. Toadjudicate disputes related to oppression and mismanagement, class action suits, reduction
of share capital, rectification of the register of members, amalgamations and mergers,

restoration of the name of Company, winding up and other functions under the Companies Act.

b. Has the exclusive jurisdiction to commence and adjudicate Corporate Insolvency Resolution

Process(CIRP) cases and pass necessary orders.

c. Has thejurisdiction to commence and adjudicate Insolvency Resolution Process for Personal

Guarantors to Corporate Debtors, which include orders on repayment plan and bankruptcy.

d. Plays animportant role in ensuring compliance with the timeline prescribed under the

provisions of the IBC.
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The Central Government has constituted National Company Law Tribunal (NCLT)under section 408
of the Companies Act, 2013 (18 of 2013) w.e.f. 1stJune 2016.

The National Company Law Tribunal is headed by Honble President, Mr. Justice Ramalingam
Sudhakar, retired Chief Justice, Manipur High Court. The Hon'ble President sits at the Principal
Bench New Delhi. The sanctioned strength of NCLT Membersis 62. The Hon'ble Members are posted
at various Benches of the Tribunal. Out of the 62 Hon'ble Members, 31 are Judicial Members and 31
are Technical Members. Subject to other provisions of the Act, a Bench consists of one Judicial

Memberand one Technical Member.

In-the first phase eleven Benches viz. Principal Bench at New Delhiand 10 other Regional Benches,
were set up. Subsequently more Benches were created and set up. Presently the Benches are
located at New Delhi,  Ahmedabad, Allahabad, Bengaluru, Chandigarh, Chennai, Guwahati,
Hyderabad, Kolkata and Mumbai; Jaipur (w.e.f. 1°t July 2018), Cuttack (w.e.f. 15" July 2018), Kochi
(w.e.f. 1t August 2018), Amravati (w.e.f. 8" March 2019), and Indore (w.e.f. 8®March 2019).









1

(a) NCLT,

Principal Bench.

(b)NCLT,
New Delhi
Bench.

NCLT

Ahmedabad
Bench.

NCLT

Allahabad
Bench.

NCLT

Amravati
Bench.

Block No. 3, Ground
6th,7th &

8th Floor, CGO Complex,
Lodhi Road,

New Delni-110003 (1) Union Territory of

Block No. &, Ground Delhi

6th,7th &
8th Floor, CGO Complex,
Lodhi Road,

New Delhi-110003

(1) State of Gujarat
1st & 2nd Floor, . .
Corporate Bhawan, (2) Union Territory of
Beside Zydus Hospital, Dadraand Nagar
Thaltej, Ahmedabad- ~ Haveli

380059 (3) Union Territory of

Daman and Diu

(1) State of Uttar

6/7B Pannanlal Road, Pradesh
Ganganath Jha Sanskrit

Vidyalaya, Post - (2) State of
Kacheri Prayagraj, Uttarakhand
Allahabad - 211002

First Floor, APIIC (1) State of Andhra
Building IT Park, Pradesh

Mangalagiri, Andhra
Pradesh-522503
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Corporate Bhawan, 12th

0 EICLT I Floor, Raheja Towers,(1)State of Karnataka
engaiuru M.G., Road, Bengaluru
Bench. 560001
(1) State of Himachal
Pradesh
6 NCLT Ground Floor, Corporate
Chandigarh Bhawan, Sector-27 B, (Z)dSLatehof.dammu
Bench. Madhya Marg, and Rashmir
Chandlgarh—160019 (3) State of Punjab
(4) Union Territory of
Chandigarh
(5) State of Haryana
7 NCLT Corporate Bhawan (UTI (1) State of Tamil
Chennai Building),3rd Floor, No. Nadu
29 Rajaji Salai,Ch i-
Bench. BOOOa(JJ?Jl daL-nennal (2) Union Territory of
Puducherry
8 NCLT Corporate Bhawan, (1) State of
Cuttack CDA, Sector-1,Cuttack- Chhattisgarh.
Bench. 753014

(2) State of Odisha.
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9 NCLT 1t Floor, BSNL Bhawan (1) State of
Guwahati Building, Ananda Ram  Arunachal Pradesh
Bench. Baruah Road, Panbazar,

2) State of Assam
Guwahati-781001
3) State of Manipur

4) State of Mizoram

6) State of Nagaland

(

(

(

(5) State of Meghalaya
(

(7) State of Sikkim

(8

) State of Tripura

Corporate Bhawan,

10 NCLT Bandlaguda
Hyderabad Tattiannaram Village, (1) State of Telangana
Bench. Hayatnagar Mandal,

Rangareddy District,
Hyderabad-500068

Office No. 1& 7, RCM-11,

11 NCLT Anandvan, Scheme No. (7)State of Madhya
Indore 140, Indore, PIN-452016 pradesh
Bench. (Madhya Pradesh)

12 NCLT Corporate Bhawan,

Jaipur Residency Area,Civil (1) State of
Bench. Lines,Jaipur-302001  Rajasthan.

13 NCLT Company Law Bhawan, (1) State of Kerala
Kochi BMC Road, Thrikkakara - ) )
Bench. (PO) Kakkanand, Kochi- (2) Union Territory of

Lakshadweep

682021(Kerala)
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(1) State of Bihar

14 NCLT 5, Esplanade Row (West),
Kolkata Town Hall Ground and 1% (2) State of
Bench. Floor, Kolkata- 700001 Jharkhand
(3) State of West
Bengal

(4) Union Territory of
Andaman and
Nicobar Island

4th, 5t 61 Floor, MTNL (1) State of

15 NCLT Exchange Building, Near Maharashtra
Mumbai G.D. Somani Memorial
Bench. School, G.D.Somani (2) State of Goa

Marg, Cuffe Parade,
Mumbai-400005
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Hon'ble Chief Justice (R) Ramalingam Sudhakar
DOB: 14-02-1959
Appointed as President, NCLT
on 01-11-2021




Hon'ble Dr. Hon'ble Shri Hon'ble Justice

PSN Prasad H.V. Subbarao T Rajani
DOB: 07-12-1959 DOB: 02-08-1965 DOB: 06-11-1958
Appointed on 04-07-2019 Appointed on 04-07-2019 Appointed on 20-09-2021
Chandigarh Bench Guwahati Bench Amravati Bench

Hon'ble Shri Hon'ble Shri Hon'ble Shri
P. Mohanraj Harnam Singh Thakur Deep Chandra Joshi
DOB: 10-05-1959 DOB: 19-08-1960 DOB: 17-03-1961
Appointed on 15-09-2021 Appointed on 16-09-2021 Appointed on 13-09-2021
Cuttack Bench Chandigarh Bench Jaipur Bench

Hon'ble Shri Hon'ble Dr. Hon'ble Shri
Rohit Kapoor Badri Nath Nandula Bachu Venkat Balaram Das
DOB: 19-02-1964 DOB: 12-03-1960 DOB: 20-05-1962
Appointed on 14-09-2021 Appointed on 04-10-2021 Appointed on 18-10-2021

Kolkata Bench Hyderabad Bench Delhi Bench
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Hon'ble Shri Hon'ble Ms. Hon'ble Shri

Vemulapalli Kishore T. Krishna Valli Kuldeep Kumar Kareer
DOB: 14-07-1963 DOB: 28-09-1959 DOB: 25-12-1959
Appointed on 06-12-2021 Appointed on 22-11-2022 Appointed on 18-11-2022
Mumbai Bench Kochi Bench Mumbai Bench

Hon'ble Shri Hon'ble Shri Hon'ble Shri
A. K. Bhardwaj Praveen Kumar Gupta Mahendra Khandelwal
DOB: 06-08-1967 DOB: 31-10-1962 DOB: 08-03-1963
Appointed on 18-11-2022 Appointed on 18-11-2022 Appointed on 18-01-2023
Delhi Bench Allahabad Bench Delhi Bench

Hon'ble Ms. Hon'ble Shri Hon'ble Shri
Bidisha Banerjee Sanjiv Jain Shammi Khan
DOB: 28-01-1970 DOB: 01-01-1963 DOB: 08-04-1968
Appointed on 18-11-2022 Appointed on 04-01-2023 Appointed on 20-02-2023

Kolkata Bench Chennai Bench Ahmedabad Bench
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HON'BLE MEMBERS
TECHNICAL

(AS ON 31.03.2023)



Hon'ble Shri
S.B.Gautam
DOB: 04-08-1959
Appointed on 03-07-2019
Kochi Bench

Hon'ble Shri
Prasanta Kumar Mohanty
DOB: 21-04-1958
Appointed on 04-07-2019
Guwahati Bench

Hon'ble Shri
Balraj Joshi
DOB: 21-12-1959
Appointed on 16-09-2021
Kolkata Bench

Hon'ble Shri Hon'ble Shri
L.N. Gupta S.R. Prasad
DOB: 17-08-1959 DOB: 10-06-1963
Appointed on 04-07-2019 Appointed on 24-07-2019
Chandigarh Bench Guwahati Bench

Hon'ble Dr. Hon'ble Shri
Binod Kumar Sinha Rahul Prasad Bhatnagar
DOB: 01-11-1958 DOB: 24-09-1959
Appointed on 28-06-2019 Appointed on 13-09-2021
Delhi Bench Delhi Bench

Hon'ble Shri
M.K. Dubey Avinash Srivastava

Hon'ble Shri

DOB: 20-08-1961
Appointed on 18-11-2022
Bengaluru Bench

DOB: 23-01-1960
Appointed on 13-09-2021
Principal Bench
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Hon'ble Shri Hon'ble Shri Hon'ble Shri

Subrata Kumar Dash K. K. Singh Sameer Kakar
DOB: 20-06-1960 DOB: 15-11-1961 DOB: 16-09-1963
Appointed on 19-07-2023 Appointed on 01-10-2021 Appointed on 09-10-2021

Delhi Bench Chandigarh Bench Mumbai Bench

Hon'ble Shri Hon'ble Shri Hon'ble Shri
Prabhat Kumar Charan Singh Anu J. Singh
DOB: 30-06-1967 DOB: 01-07-1960 DOB: 20-08-1961
Appointed on 18-11-2022 Appointed on 18-11-2022 Appointed on 18-11-2022
Mumbai Bench Hyderabad Bench Delhi Bench
4 N\ 4 N ( N\

Hon'ble Shri Hon'ble Shri Hon'ble Ms.
A.K.Verma Atul Chaturvedi Madhu Sinha
DOB: 01-01-1962 DOB: 17-07-1962 DOB: 26-11-1960
Appointed on 18-11-2022 Appointed on 18-11-2022 Appointed on 09-12-2022

Allahabad Bench Delhi Bench Mumbai Bench
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HON'BLE MEMBERS
DEMITTED OFFICE

(DURING THE PERIOD 01.04.2022 TO 31.03.2023)



Hon'ble Shri Hon'ble Shri
Bhaskara Pantula Mohan Mohammed Ajmal
DOB: 15-04-1960 DOB: 02-11-1959
Demitted on 26-07-2022 Demitted on 03-07-2022
Hyderabad Bench Mumbai Bench

Hon'ble Shri Hon'ble Ms.

V K Rajsekhar Suchitra Kanuparthi
DOB: 19-07-1968 DOB: 22-06-1968
Demitted on 03-07-2022 Demitted on 03-07-2022

Kolkata Bench Delhi Bench

Hon'ble Shri Hon'ble Justice

Abni Ranjan Kumar Sinha
DOB: 14-01-1958 DOB: 25-09-1957
Demitted on 20-06-2022 Demitted on 24-09-2022
Delhi Bench Chennai Bench

Ramathilagam

Hon'ble Shri
A K Vatsavayi
DOB: 09-07-1962
Demitted on 26-06-2022
Bengaluru Bench

Hon'ble Ms.
SucharitaR
DOB: 03-04-1967
Demitted on 03-07-2022
Chennai Bench

Hon'ble Shri
Dharminder Singh
DOB: 07-03-1969
Demitted on 18-10-2022
Delhi Bench
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Hon'ble Dr. Hon'ble Shri Hon'ble Shri

Deepti Mukesh M B Gosavi H.C. Suri
DOB: 23-11-1963 DOB: 14-07-1958 DOB: 20-07-1957
Demitted on 14-02-2023 Demitted on 18-03-2023 Demitted on 19-07-2022
Ahmedabad Bench Ahmedabad Bench Kolkata Bench

Hon'ble Shri Hon'ble Shri Hon'ble Ms.
Kapal Kumar Vohra Anil Kumar B Sumita Purkayashtha
DOB: 20-05-1958 DOB: 20-05-1960 DOB: 20-06-1958
Demitted on 27-06-2022 Demitted on 03-07-2022 Demitted on 20-06-2022
Mumbai Bench Chennai Bench Delhi Bench

Hon'ble Shri Hon'ble Shri Hon'ble Shri
Rajesh Sharma C B Singh Raghu Nayar
DOB: 20-07-1965 DOB: 03-01-1960 DOB: 05-06-1958

Demitted on 25-06-2022 Demitted on 02-07-2022 Demitted on 27-06-2022

Mumbai Bench Mumbai Bench Jaipur Bench
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Hon'ble Dr.

Veera Brahma Rao Arekapudi
DOB: 20-10-1957
Demitted on 02-07-2022
Hyderabad Bench

f i _'.

Hon'ble Shri
V K Gupta
DOB: 27-05-1961
Demitted on 02-07-2022
Allahabad Bench

Hon'ble Shri
Hemant Kumar Sarangi
DOB: 18-10-1958
Demitted on 23-06-2022
New Delhi Bench

Hon'ble Justice

P N Deshmukh

DOB: 11-02-1958
Demitted on 10-02-2023

Mumbai Bench

Hon'ble Shri
N K Bhola
DOB: 08-09-1958
Demitted on 27-06-2022
New Delhi Bench
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S.N Designation Name Bench
o. (JR/DR/AR)
1 | Secretary Sh. Anupram Lahiri NCLT, New Delhi
(17.12.2020 - Present)
2 | Registrar Sh. Shwaymbhu NCLT, New Delhi
(06.10.2022 - Present)
3 | Financial Advisor Sh. Tsewang Tharchin NCLT, New Delhi
(07.07.2021 - Present)
4 | Joint Registrar Sh. Shaju T J NCLT, New Delhi
(06.08.2021 - Present)
S | Joint Registrar Sh. Kamal Sultanpuri NCLT, New Delhi
(02.05.2022 - Present)
6 | Joint Registrar Dr. Sachiv Kumar NCLT, New Delhi
(24.05.2022 - Present)
7 | Joint Registrar Shri. Ramakant Kar NCLT, Mumbai
(22.10.2020 - Present)
8 | Deputy Registrar Shri. Sachin Kumar Basant NCLT, Mumbai
Bayas
(25.05.2021 - Present)
9 | Deputy Registrar Shri. Ravindra Sonawane NCLT, Mumbai
(25.05.2021 - Present)
10 | Assistant Registrar Sh. Boby Narayan NCLT, New Delhi
(01.04.2022 - Present)
11 | Assistant Registrar Sh. Rajesh Sharma NCLT, New Delhi
(03.10.2022 - Present)
12 | Assistant Registrar Sh. Raj Vaibhav NCLT,
(31.05.2021 - Present) Ahmedabad
13 | Assistant Registrar Mr. P.K. Tiwari NCLT,
(07.06.2022 - Present) Chandigarh
14 | Assistant Registrar J. Merlin Metilda Marthi NCLT, Chennai
(26.05.2022 - Present)
15 | Assistant Registrar Sh. Lalit Kumar Pathak NCLT, Guwahati
(13.10.2022 - Present)
16 | Assistant Registrar Shri. Kalanidhi Sanjiv NCLT,
(08.06.2021- Present) Hyderabad
17 | Assistant Registrar Sh. Virendra Singh Shekhawat NCLT, Jaipur

(30.09.2022 - Present)

35



—

——

—

. e T e e $ 000 9 $ 0000009090 . $ 80000 S T e e 0 . O TS OSSR NGRS OGN NN TGOS ...




Ms. Nasreen Bano Siddiqui
(02.04.2018 to 01.04.2022)

S.No Designation Name Bench
(JR/DR/AR)
1 Deputy Registrar Mr. KartikeyaVerma NCLT,
(25.03.2021 to 23.03.2023) Chandigarh
2 | Assistant Registrar

NCLT, New Delhi
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SANCTIONED STRENGTH
AND HON'BLE MEMBERS
IN POSITION



-

Sanctioned Strength of Members in NCLT

Hon'ble President - 01
Hon'ble Members (Judicial) - 31

Hon'ble Members(Technical) - 31
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-

Present Strength of NCLT
(As on 31.03.2023)

Hon'ble President - 01
Hon'ble Members (Judicial)- 18

Hon'ble Members(Technical)-18
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NATIONAL COMPANY LAW TRIBUNAL
(NCLT)- PERFORMANCE OVERVIEW
FORFY 2022 - 23

During the Financial Year 2022-23, the National Company Law Tribunal continued to play a central

role in India's corporate adjudication and insolvency resolution framework, handling a substantial
and diverse caseload across matters arising under the Companies Act, the Insolvency and
Bankruptcy Code, 2016, and schemes of Merger and Amalgamation. The overall performance during
the year reflects the Tribunal's sustained efforts to balance legacy pendency with a steady inflow of
fresh matters, while maintaining focus on timely and effective disposal.

The Insolvency and Bankruptcy Board of India, in its Annual Report for 2022-23, highlighted that the
Code has largely succeeded in rescuing viable corporate debtors, preserving economic value, and
promoting early resolution of financial stress, with a significant proportion of distressed assets
being addressed through resolution rather than liquidation. The report underscored improvements
in recovery outcomes, behavioural changes among debtors towards early stress resolution, and the
creation of a credible, time-bound insolvency ecosystem.

These findings were reinforced by the Economic Survey 2022-23, which noted that reforms such as
the IBC have simplified regulatory frameworks, improved ease of doing business, strengthened
debtor-creditor discipline, and enabled the release of capital locked in stressed assets through a
transparent, market-driven process. Complementing these policy assessments, an empirical study
by Indian Institute of Management Ahmedabad observed that firms resolved under the IBC
framework have shown marked improvement in profitability, liquidity, operational efficiency, and
access to credit in the post-resolution phase, reflecting growing maturity and effectiveness of the
resolution process. Against this backdrop, the performance data for 2022-23 demonstrates NCLT's
continuing contribution as the adjudicatory backbone of the insolvency and corporate governance
regime, supporting financial stability, institutional credibility, and orderly resolution of corporate
distress.
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Details of Cases Filed, Disposed & Pending

Financial Year 2022-2023

S. | Category |Opening | Transferred | Freshly Total |Disposed| Closing Percentage

No. Balance | from High Filed Balance |of Disposal
(ason Courts (ason (Old and
01.04.2022) 31.03.2023) New
Cases)

companies 7,067 2,430 9,498 2,251 23.70%

1,746 2,897 1,721 59.41%

3 |IBC 13,094 193 4,730 18,017 | 5,016 13,001 27.84%

NCLT's performance under Insolvency and Bankruptcy Code (IBC), Companies
Act and matters pertaining to Merger & Amalgamation (M&A).

During the Financial Year 2022-2023, the National Company Law Tribunal continued to handle a
substantial volume of cases across its core jurisdictions, namely matters under the Companies Act,
Merger and Amalgamation (M&A), and the Insolvency and Bankruptcy Code (IBC). The data reflects
both the workload carried forward at the beginning of the year and the Tribunal's capacity to manage
fresh inflows while ensuring steady disposals.

Companies Act matters

As on 01.04.2022, there were 7,067 cases pending under the Companies Act. During the year, 1 case
was transferred from the High Courts and 2,430 new cases were filed, taking the total caseload to
9,498 matters. Out of these, 2,251 cases were disposed of during the year, resulting in a closing
balance of 7,247 cases as on 31.03.2023.

Merger and Amalgamation (M&A) matters

In M&A cases, the opening balance was 1,151 matters as on 01.04.2022. During the year, 1,746 fresh
cases were filed, bringing the total number of cases handled to 2,897. The Tribunal disposed of 1,721
M&A matters during the year, leading to a closing balance of 1,176 cases as on 31.03.2023. The
disposal rate stood at 59.41 percent.

Insolvency and Bankruptcy Code (IBC) matters

IBC continued to constitute the largest segment of the Tribunal's workload during the year. The
opening balance under IBC stood at 13,094 cases. During the year, 193 cases were transferred from
the High Courts and 4,730 fresh cases were filed, resulting in a total of 18,017 cases handled during
the period. The Tribunal disposed of 5,016 IBC cases, and the closing balance as on 31.03.2023 stood
at 13,001 cases.
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CASES FILED, PENDING AND DISPOSED UNDER

SECTION 7,9 AND 10 OF IBC
FROM 01.04.2022 TO 31.03.2023

Section of | Opening No. of Cases | Total(2+3) | No.of Closing Percentage
IBC, 2016 Balance Freshly Filed Cases Balance of Disposal
Disposed|(as on (Old and
31032023) New Cases)
2 6 7
3,935 1,943
6,810 3,412
345 92
11,090 5,447

The number of disposed of cases during the period 01.04.2022 to 31.03.2023 is higher than freshly filed cases.

During the period from 01 April 2022 to 31 March 2023, the National Company Law Tribunal handled a
significant number of insolvency cases filed under Sections 7, 9 and 10 of the Insolvency and
Bankruptcy Code, 2016, reflecting both the continued inflow of cases and the Tribunal’s disposal
capacity.

Section 7 matters

At the beginning of the period, 3,935 cases under Section 7 were pending before the Tribunal. During
the year, 1,166 fresh cases were filed, taking the total number of cases handled to 5,101. Out of these,
3,158 cases were disposed of during the period. Consequently, the closing balance as on 31.03.2023
stood at 1,943 cases. The disposal rate for Section 7 cases was 61.9 percent, indicating a steady
disposal performance in financial creditor-initiated insolvency proceedings.

Section 9 matters

Under Section 9, the opening balance was 6,810 cases. During the year, 1,343 new cases were
instituted, bringing the total caseload to 8,153 cases. The Tribunal disposed of 4,741 cases under this
category during the period. As a result, the closing balance as on 31.03.2023 stood at 3,412 cases.
The disposal percentage for Section 9 cases was 58.2 percent, reflecting continued efforts to
address operational creditor-driven insolvency applications amid a high volume of filings.

Section 10 matters
Cases filed under Section 10 constituted a relatively smaller volume. The opening balance stood at
345 cases, with 110 fresh filings recorded during the year, taking the total number of cases handled

to 455. During the period, 363 cases were disposed of, and the closing balance as on 31.03.2023
stood at 92 cases. The disposal rate for Section 10 cases was 79.8 percent.
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CASES FILED PENDING AND DISPOSED UNDER
SECTION 94 & 95 OF IBC

(From 01.04.2022 to 31.03.2023)

Section of | Opening No. of Cases | Total(2+3) | No.of Closing Percentage
IBC, 2016 Balance Freshly Filed Cases Balance of Disposal
Disposed|(as on (0ld and
31.03.2023) | New Cases)
1 2 3 4 5 6 7

At the beginning of the period, 1,449 cases were pending. During the year, 1,681 fresh cases were
filed, bringing the total caseload to 3,130 cases for disposal. Out of these, 319 cases were disposed
of, resulting in a closing balance of 2,811 cases as on 31.03.2023.

Impact of the Insolvency and Bankruptcy Code (IBC) Framework on the
Profitability of Scheduled Commercial Banks

Scheduled Commercial Banks- Gross and Net NPA

Fiscal Year Profit of SCBs (In Cr.)
FY 2017 5 43,899.50
FY 2018 -32,437.68
FY 2019 -23,397.44
FY 2020 10,910.70
FY 2021 . 1,21,997.57
FY 2022 1,82,032.09

From FY 2017 to FY 2022, Scheduled Commercial Banks (SCBs) demonstrated a clear turnaround in
asset quality and profitability. Net NPAs, which peaked at ¥5.21lakh crore with a ratio of 6.0% in FY
2018 amid significant losses, declined steadily to ¥2.04 lakh crore with a Net NPA ratio of 1.7% by FY
2022.

This sharp reduction in stressed assets was accompanied by a strong recovery in profits. SCBs
moved from heavy losses of 332,438 crore in FY 2018 and 23,397 crore in FY 2019 to sustained
profitability from FY 2020 onwards, reaching %1.82 lakh crore in FY 2022.



Net NPA Ratio of SCBs

FY 2019 FY 2020 FY 2021

The sustained improvement in asset quality and profitability of Scheduled Commercial Banks (SCBs)
from FY 2017 to FY 2022 reflects the effective functioning of the Insolvency and Bankruptcy Code
(IBC) framework and the adjudicatory role of the National Company Law Tribunal (NCLT). Net NPAs,
which peaked at %5.211akh crore with aratio of 6.0% in FY 2018, declined steadily to ¥2.04 lakh crore
with a ratio of 1.7% by FY 2022, while bank profits recovered from losses of 32,438 crore in FY 2018
and 323,397 crorein FY 2019 to %1.82 lakh crore in FY 2022.

This turnaround highlights the role of timely admission, resolution, and closure of stressed cases
through IBC proceedings, which instilled greater credit discipline and improved recovery outcomes.
By providing a structured and time-bound mechanism for insolvency resolution and liquidation,
NCLT-enabled IBC processes helped banks clean up legacy stressed assets, strengthen balance
sheets, and restore lending capacity. These measures contributed materially to the financial
resilience and improved performance of the banking sector.

APPROVAL OF RESOLUTION PLANS

NATIONAL COMPANY LAW TRIBUNAL -
(ALL BENCHES INCLUDING PRINCIPAL BENCH)

IBC Performance- Approval of Resolutions Plans
No. of Plans .
S. No. Year Approved (All App;’?;l:sd(li-\nrrg:u)nt n
NCLT Benches) )

1 2017-18 19 X3,225

2 2018-19 81 %1,19,993

3 2019-20 142 359,993

4 2020-21 122 332,533

5 2021-22 157 X 51,041

6 2022-23 208 360,842
Total : 729 %3,27,627
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The Insolvency and Bankruptcy Code (IBC) is designed to revive financially stressed companies
through a structured, and time-bound resolution mechanism, with the approval of resolution plans
by the National Company Law Tribunal forming its core. Data on approvals across NCLT Benches
demonstrates a consistent and strengthening implementation of the IBC. Starting from just 19
approved plans in 2017-18, the number increased markedly to 81 in 2018-19 and 142 in 2019-20.
Although the COVID-19 pandemic disrupted economic activity, approvals remained significant at 122
in 2020-21. Thereafter, momentum accelerated again, with 157 plans approved in 2021-22 and a
further rise to 208 in 2022-23, reflecting the growing stability and maturity of the insolvency
resolution framework.

An important aspect of this trend is the concentration of approvals in recent years, highlighting
improvements in institutional capacity, procedural efficiency, and case management within the
NCLT system.

From a financial perspective, the 729 resolution plans approved between 2017-18 and 2022-23
involve a cumulative approved value of around %3.27 lakh crore, signifying a substantial flow of value
back into the economy. Although annual approved amounts have differed depending on sectoral
patterns and firm-specific circumstances, the overall economic contribution is considerable. Taken
together, the functioning of the NCLT under the IBC regime up to 2022-23 has played a crucial role in
reviving distressed assets, lowering non-performing assets in the banking sector, strengthening the
financial position of banks and financial institutions, and maximising economic value, thereby
reaffirming the NCLT's central role in India's corporate resolution framework.

No. of Plans Approved (All NCLT Benches)
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INITIATIVES DURING THE YEAR



NCLT'S CONTRIBUTION IN CAPACITY
BUILDING AND EMPOWERING THE
IBC ECO-SYSTEM

The IBC ecosystem involves diverse stakeholders with differing interests in the Corporate

Insolvency Resolution Process (CIRP). Their active involvement significantly influences the success
of IBC resolutions. Essential collaboration from lawyers, Insolvency Resolution Professionals (IRPs),
bankers, financial institutions, chartered accountants, company secretaries, and officials from
central and state government ministries and departments is vital to streamline major litigation into
a consistent adjudication framework, enabling the resolutions accomplished to date.

The NCLT President reqularly engages with various forums, while NCLT Members participate in
programs hosted by IBC-related institutions. These include capacity-building initiatives and
conferences involving the Department of Financial Services (Government of India), EPFO, chambers
of commerce, the Institute of Company Secretaries of India, bankers, and others. The Insolvency and
Bankruptcy Board of India(IBBI) organizes many such events, fostering stakeholder contributions to
the IBC ecosystem.
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REPORT ON LONDON ROUND
TABLE ON INSOLVENCY

London

Held on 26.06.2022 to 28.06.2022

National Company Law Tribunal (NCLT) as an Adjudicating body is in its nascent stage dealing with
Insolvency & Bankruptcy proceedings as well as proceedings under Companies Act. From its
inception in the year 2016, the number of cases being handled by NCLT is growing steadily. The
impact of the Commercial Litigation is more in Insolvency & Bankruptcy cases.

| took charge as President of NCLT on 01.11.2021 and have been handling the affairs of the Tribunal
proceedings since then. The first Colloquium after my entry was held on 26.03.2022 & 27.03.2022,
where the Ministry of Corporate Affairs (MCA)and Insolvency & Bankruptcy Board of India (IBBI)and
other stakeholders were active participants.

The importance of Insolvency & Bankruptcy proceedings within the Country and in relation to
international trade and commerce has become a matter of great concern. It is even more focused
after the passing of the Insolvency & Bankruptcy Code, 2016 (IBC) and the inception of NCLT.

INSOL International is a Worldwide Federation of Accountants and Lawyers who are key participants
in the Insolvency & Bankruptcy proceedings. They have been actively promoting the cause of
Insolvency & Bankruptcy proceedings to rehabilitate corporate which are greatly affected by
indebtedness for various reasons. INSOL International works in conjunction with World Bank Group
and the United Nations Commission on International Trade Law (UNCITRAL) to promote the better
understanding of Insolvency & Bankruptcy proceedings across the world.

INSOL International, UNCITRAL and World Bank group had proposed International Conference on
26.06.2022 to 28.06.2022 at London. The focus of the International Conference was to assemble all
the stakeholders of Insolvency proceedings across the world to discuss and deliberate upon the
important issues relating to Insolvency & Bankruptcy, discuss various issues that affect the
Insolvency & Bankruptcy proceedings and also to encourage discussions at different levels so that
the new methods of resolution of Insolvency & Bankruptcy cases can be evolved. In 